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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Mo AN0O,1091 /2003 has been
filed by both the Applicants to prosecute

this Original Application jeintly.Having

heared learned counsel for the applicant,
the M,A.N0,1091/03 is allowed:subject teo
payment of additional amount of Rs.50/=in
shape of IPO,Mr.Mohapatra,learned counsel
for the Applicant,undertakes to deposit

Be50/= in course of 31.12,2003. M.A, a
.'.1‘-”

is allowed and is accordingly disposed dff?
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3. oOrder dated 30,12,2003%

Non-consideration of the case
of both the Applicants for gromotion,while
granting the same to their juniors,is the
subject matter of this Oe.A. It is submitted
by Mr.Mohapatra,learned counsel appearing
for the Applicant%that repeated represeniég
tions of the Applicant in the said regard -
are not being heeded te by the Respondents
and in the said premises, the AppliCQnts.
have approached this Tribunal in the Present
OJA o U/3.19 Of the AT Act,1985.

since representations of the
Applicants are still pending with the
Respondents,without waisting any time, this
O.A o is disposed of, at the admission stage,
with directien to the Respondents tO
consider the grievance cof the Applicmnts

@s raised in their representations =nd in the
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present OC.A .) within a period of 120 days and
communicate the result of the sald consideration

to the Applicants within the same period.

With the aforesaid observations and

directions,both the O.As are hereby disposed of.

Send copies of this order,alongwith
copies of the O.A)to the Respondents and free
copies of this order be handed over tolearned
Counsel for the Applicants and Mr.R.C.Rath,
learned Standing Counsel for the Railwaysjon whom

a copy of this O,A o has already heen served,




